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For the Applicant 	 None 

For the Respondents 	: 	Mr. MS Baneijee, Counsel 
Mr. S. Nandy, Counsel 

ORDEROraj) 

None for applicant. Mr. MS. Banerjee and Mr. S. Nandy for respondents: 

MA 179/20121movedy on behalf of respondents2"g copy & the 

judgement of Hon'ble High Court In W.P.C.T. 384/04 with CAN 6544/09. The 	. 
cA.L- 	 t_)c ô.- 	 -h) 

Hon'ble High Courtidisposed of the 	within 2 months of the communication of 

the orders. issue notice tothe OA applicant. Put up on 07.05.2012. 

Parties to bring on record additional pleadings in terms of the Hon'ble High 

Court. 	 • 

MA disposed of accordingly. 

Me 	(1) 
	

Member (A) 
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